Mg, Prrodipra Mok
\\)N(.N N\DM&) *\6

\ R
| | \ K - Qadn
kY o= e
" (A) %C,\A\T/'}II Q x\\-:B

, IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CUTTACK BENCH, CUTTACK

A.JT.A./RA.NoO...... ..:’C\& 199G

9 O\“Q&(\ SRS \\ o&&”" \, Applicant (s)

senRee sesesreRtee 2000000000600 006
Versus

UWQ‘S\Qsﬁ'\C&\.\.QRespondent (8)

Sr. No.| Date ‘ Order with Sigmature

Q\Q—%ﬂ&‘?ﬂ !% ©. & gﬁ

S RSPl

Q\s;_%‘(\g,fw L"‘UU“ &\\w,

1 4=6=96 Heard shri Pradipta Mohanty,
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learned counsel for the applicant. He cha 11lengdes s S0 DV tadhen
. bows e R ealRe
dated 23.,5.1996., Applicant Panchanan Mallik \\r{ \Q%\ %\ﬂm

the order Annexure-1, Memo.No.B/G-2/Ch.IV

has been transferred from Nalibar 5.0, ]g"\*’m{'
to Dhanmandal $.0. as S.P.M. The order also g'\‘/ ,
- T3l bk
states that the applicant will be relieved ”
immediately on office arrangement and that ‘
. , |
» no leave will be granted to him before joining
; = : : ) N3
in new place of posting, The applicant has ;\L
ventilated all his grievances in a written
e v
representation to Responaent No.3, the 4\, -
«
Director of Postal Services, 0/0 C.P.M.G.,
0 ” . o T R Sy o
qf»/ \CL Bhubaneswar, District-Khurda,through proper ‘; & Ak
41618 K ey
Channel, and requested that his case be ‘

tonsidered sympathetically either by way of
¢ancellation of the order of transfer or to

modify ‘the same or to post him at Kujang or

Paradeep as P.A. or S.P.M. In this regard he
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 also mentions that he made a similar reques&

L
' to Respondent No.4, the Superintendent of ost
Offices, Cuttack south Division, Cuttack.

- Till cdate he has not received any regponse to

| this representation. Keeping® in view that &he

ﬂ representation was dated 29.5.1996, I allow
- |

- three weeks' time from the date of receipt of
; |

- copy of this order, to Respondent ,No.3 to dispose

- of the representation (Annexure-4) and till
' the
. the representation is disposed of,/operation of

' the transfer order Annexure-1 dated 23.5.19096

is stayed so far as the applicant is concerned.

As departmental remedies are yet to be exhausted
andé as per the above direction, the operation of
i the transfer order is stayed till the dispasal of
| the.representation,'the Original Applicatidn is

# . disposed of. Copy of this order be given td the applicant's
H l counsel in course of the day. »
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